. A copy each (in English and Hindi) of the following papers:—

(a) Annual Report and Accounts of the Bureau of Energy Efficiency (BEE), New
Delhi, for the year 2007-08, together with the Auditor’s Report on the
Accounts.

(b) Review by Government on the working of the above Bureau.

(c) Statement giving reasons for the delay in laying the papers mentioned at (a)
above.

[Placed in Library. See No.L.T. 688/15/09]

STATEMENTS BY MINISTERS

Status of implementation of recommendations contained in the Seventy-seventh
Report of the Department-related Parliamentary Standing Committee on Finance

THE MINISTER OF STATE OF THE MINISTRY OF SCIENCE AND TECHNOLOGY; THE
MINISTER OF THE STATE OF THE MINISTRY OF EARTH SCIENCES; THE MINISTER OF STATE
IN THE PRIME MINISTER’S OFFICE; THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS; AND THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI PRITHVIRAJ CHAVAN): Sir, on behalf of Shri
Salman Khursheed, | beg to make a statement regarding status of implementation of
recommendations contained in the Seventy-seventh Report of the Department-related
Parliamentary Standing Committee on Finance.

Status of implementation of recommendations contained in the Hundred and
Fortieth Report of the Department-related Parliamentary Standing
Committee on Home Affairs

THE MINSITER OF STATE FOR HOME AFFAIRS (SHRI MULLAPPALLY AMACHANDRAN):
Sir, | beg to make a statement regarding status of implementation of recommendations
contained in the Hundred and Fortieth Report of the Department-related Parliamentary Standing
Committee on Home Affairs.

RE. DEVELOPMENT AUTHORITY FOR BUNDELKHAND IN
UTTAR PRADESH— Contd.

MR. DEPUTY CHAIRMAN: Now, let us take up Zero Hour submissions ... (Interruptions)...
lease sit down... (Interruptions)...

SHRI SATISH CHANDRA MISRA (Uttar Pradesh): Sir, | wish to make a point on
Bundelkhand... (Interruptions). ..
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MR. DEPUTY CHAIRMAN: Would the hon. Minister like to make a statement?
.(Interruptions)...Yes... (Interruptions)...The Minister is going to make a statement
...(Interruptions). ..

SHRIMATI BRINDA KARAT (West Bengal): Sir, how can the federal character of the
country...(Interruptions )...Let the hon. Minister make a statement ... (Interruptions ...

THE MINISTER OF STATE OF THE MINISTRY OF SCIENCE AND TECHNOLOGY; THE
MINISTER OF THE STATE OF THE MINISTRY OF EARTH SCIENCES; THE MINISTER OF STATE
IN THE PRIME MINISTER’S OFFICE; THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS; AND THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI PRITHVIRAJ CHAVAN): Sir, the House is
agitated about the issue of Bundelkhand. | would like to assure the House that there is no
proposal before the Government which will alter the federal character of the country.

SHRI SATISH CHANDRA MISRA: Sir, with your permission, | wish to make a
point...(Interruptions). ..

SHRI VIKRAM VERMA (Madhya Pradesh): Sir, | am on a point of order.
...(Interruptions). ..

MR. DEPUTY CHAIRMAN: No, no. There is no point of order ...(Interruptions)...There is
nothing of that sort... (Interruptions ...

SHRI SATISH CHANDRA MISRA: Sir, the hon. Minister is saying that there is no such
proposal before the Government. But, there is a statement made by the General Secretary of the
Congress Party. He said that he met the hon. Prime Minister and makes a statement...

MR. DEPUTY CHAIRMAN: No, no. This House is not concerned about that.
...(Interruptions )...A categorical statement has been made by the Minister... (Interruptions)...

SHRI SATISH CHANDRA MISRA: Sir, how can he make such a statement?
...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Misra, you are a Constitutional expert ... (Interruptions)...
When the hon. Minister has made a categorical statement in the House, whatever is said outside
the House is not to be taken into consideration. ...(Interruptions)...How can the House
concerned about it ?... (Interruptions)...

SHRI SATISH CHANDRA MISRA: Sir, Kindly permit me for one minute
...(Interruptions)...He says that there is no proposal ...(Interruption)...With respect to the
federal structure, we would like to know whether the Development Authority for Bundelkhand,
which they are saying, was made or not... (/nterrupz‘/ons)...

MR. DEPUTY CHAIRMAN: Mr. Misra, all that is not before the House.
...(/m‘errupz‘/ons)...What he said is that the Government has no proposal to disturb the federal
character... (Interruptions)...
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SHRI SATISH CHANDRA MISRA: Sir, they do not want to give money to the
State Government...(Interruptions)... They want to send it directly to Bundelkhand.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: You give a separate notice...(Interruptions)...If you want a
discussion on this, you give a separate notice ... (Interruptions)...

SHRI SATISH CHANDRA MISRA: Sir, they cannot make politics out of this

issue... (Interruptions)...

MR. DEPUTY CHAIRMAN: What statement made on the Floor of the House is important.
And, the Minister has made a statement... (Interruptions)...The matter is at rest there...
(Interruptions)... 3T FIT & ?....(FTLT)...

Y STRIUTTR : 319 AT 91l X8 8, § G &1 I BT g ...(FqEH)...

7t fareh® a1t : W), T81 IR @1 U< goNl B ...(RAYM)... |, AR A B & Pvs RBR
I AARET I UATS | ..(ELH)...

2Nt SUQUTF : g1 SN, 3MUHT Aifed Hei g ? ...(FILH)...
7} forspe a1« WR, 1R &1 g8 B ..(FaE). .

2} SuwHTaft : <R, T usT § A1 $B Al 2, 39 $o f$HTS $RA1 916d ©, Al give a
proper notice according to the rules. Why are you disturbing? ... (Interruptions) 39 SIRY 3R
T A1 ST ..(aem ). . TRIT, T8l ff H-T 1T o b 319 3R fohedt Aol BT SSHT 98
81, A1 SR <ifaR & So1si| fAfre |rgd 7 w1 fh &9 39a@T RS <311 Now, the hon. Minister

has made a categorical commitment before the House ?

SHRI LALIT KISHORE CHATURVEDI (Rajasthan): But, Sir, he has not made any

commitment. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Yes, he has given. ...(Interruptions) 34 ECISIEY
...(/nterrupﬁons)... See, if every Member would speak like this, what can the Chair do?
...(Interruptions)... TATST, M 98 Y ... (Interruptions)... The point is, you gave a notice
and the Chair was inclined to accept this as a Zero Hour submission. ...(Interruptions)... Now,
even before the Zero Hour is taken up, the Minister has got up and has made a very categorical
statement that the Government does not have any proposal to change the federal character of
the State. ...(Interruptions)...

SHRI BALBIR PUNJ (Orissa): Can you ask him to make a categorical statement?
...(Interruptions)

MR. DEPUTY CHAIRMAN: No; no. | cannot enforce what the Minister should say, how he
should say. ...(Interruptions)... There is no notice. ...(Interruptions)... You have to give a
notice under the rules, if you want a discussion. (/nterrupt/ons) That notice will be examined by

the Chairman on merits. ... (Interruptions)...
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SHRI SATISH CHANDRA MISRA: Sir, | request the Chair to allow us to speak on the

statement of the Minister. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Noj; no. It is not a statement. It is not a suo motu statement.
...(Interruptions). .. Misraji, we cannot change the procedure. ...(Interruptions)... The Leader

of the Opposition wants to say something. ...(Interruptions)...

THE LEADER OF THE OPPOSITION (SHRI ARUN JAITLEY): Let me understand the hon.
Minister, he means that the constitutional authority of each of the two States involved, that is,

Uttar Pradesh and Madhya Pradesh will not be affected in any manner. ...(/nterrupﬁons)

SHRI PRITHVIRAJ CHAVAN: Sir, | have made a very categorical statement. | am not going
to add anything to it. This was required because a purported statement was supposed to be
made by a Union Minister. | am only responding to that. | am not responding to the political
demands made here. | am responding to what appeared in one newspaper. ...(/nterrupt/ons)...

I am responding to that only, and my statement is very clear. ...(/nz‘errupz‘/ons)...

SHRI M. VENKAIAH NAIDU (Karnataka): But, Sir, the point is that one Minister says
something outside the House and the other Minister says something else in the House.

...(Interruptions) ...

MR. DEPUTY CHAIRMAN: He has clarified that, Venkaiah Naiduii. ...(Interruptions)... He
has responded to that. ...(Interruptions)... Even a notice to this effect has been admitted
under the Zero Hour. You can speak in the Zero Hour. You will get an opportunity.
...(Interruptions)... Let me make it clear, when Zero Hour is there, the Chair cannot compel the
Minister to respond. But whatever you want to say, as it has been permitted according to rules,
I will permit you. ... (Interruptions)... | will call you one by one. It has been admitted. So, now,
Zero Hour. Shri Rajeev Shukla. ...(Interruptions)...

SHRI SATISH CHANDRA MISRA: It should be taken up before that, Sir.

....(Interruptions)...

MR. DEPUTY CHAIRMAN: | have called his name. It is a matter of just 3-4 minutes.

....(Interruptions). ..

MATTERS RAISED WITH PERMISSION

Demand to ensure the safety on return of the acclaimed painter,

Shri M.F. Hussain to the country

7 IoNE YT (FBRT): ggare SUFHTIRT Sil, H U TTHR Al DI 3ATID ATH I 8T
B S 39 <2 B ARPIT I IS, 5 S Bl el I IS AN b (97 H 8 3R H 8T BT &1 59
3R JMMPE BT ATEAT 1 3T A Bl AT 2 S TAR 91 & S 71 dex T.1%. g9 s
P 91 I fAqeT 3 X8 W8 21 98 59 9T 9 81 W 6] 31 & (& AT PV dcd I9d [d9g I8l u”
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